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piul Apeement entered Into In the month 
of May. 11170; and 

(b) the period for which the aforaaid 
aareement will be opentive ? 

THE MINISTER OF PARUAMEN· 
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH): 
(a) An agreem.nt was 9igncd between the 
Government of Inda and the Government 
of the USSR on the 6th April, .956 for tbe 
establishment of a rellllar shipping Icrvice 
be!wccn the two countries. Tbe position hal 
been re>iewed f.om time to time since then 
anc\ a number of Protocols have been signed 
by the h\o Gnve.nments betwccn the )'cars 
1958 and 1968. The workinl of this Dlree-
ment was recently reviewtd and a Unified 
Protocol was silned between tbe two parlles 
on th .. 2Nh May. 1970, codifying all the 
decisions into a ~ing e dccument. Tbis Uni· 
fied Protocol sha II be de· mod as an annexure 
to the main agreement of 6th April, 1956. 

2. Some of the important features ot the 
Unified Protocol are given below : 

(1) The Indo Soviet joint Shipping 
Service wou Id bc operated on a 
liner b.sis between .he ports of 
Ind •• and :he POrlS of USSR ill 
Black Sea. 

\2) Ea.h rartner will avoid competi. 
tion with the national flc.t of the 
Olher in the utlibh,hcd trade Coules 
or the lalter, and de.ist from such 
acti"ities .. hich would prejudice the 
Irowth and utilislltion of the mer· 
chant fteet or ea,b ·_,tber. 

13) Complete equality ~ha  prevail in 
all acthitie. concerninl the 
operation of .his service. In 
particular .he pr>n-Iple of parhy 
will apply to bolh "ftings and 
earnings in both dirtctions 

(4) No in~ome ta  shall b.: levied or 
collected by the Government of 
India on t ~ freiabt Coltninlis at tbe 
Indian ports of Soviet ships and no 
tloll shan be levied Ot coJlect:d by 
the Govemment of USSR on tbe 
freilht of IndiMI ahips at Soviet 
porll. 

(S) The shipowners .. ill bave the 
rlaht 10 appoint atevcdnres at each 
port in India, with the approval of 
the Director Gcnenl of Shippiq. 

(6) Indian vasel. at tbe Snvlet ports 
and the Soviet _ela at Indian 
pnrls ma) receive bunkers (liquid 
and coal), lubricatiDg materials and 
other provision. iDcludiDl food-
aluffs for tbe crew al uaual pritca 
and on ulual conditions prevamnl 
at the ports of bolb the countries. 

(7) Facilities would be provided for 
Soviet ships at the Indian por" and 
for effecting repairs and dry· 
docking. 

(8) Only ships of the re'pective 
national Bap will be employed in 
the j_.int service: provided that if 
at any time either side feels tbe 
need to opera.e third flag time 
chart era, the appiOval of other 
partner would be obtained. 

(b) This Unified Protocol came into force 
from the 20th May, ) 970 and shall cont inue 
10 be in force unlit either Party declare their 
intention to determine it by Qivinl three 
month's notice in writinl to the other 
Party. 

1/.. R. C. Report On Centre-Sta'e 
l<elatinDs 

917. SHRI SRADHAK ·R SUPAKAR: 
Will the Mini,ter of HOME AFFAIRS b" 
pleas -d to rofer to the reply 8iven to Starred 
Qucstion No. 1528 on the 8t" May. 19 0 
and .tate the st~ , taken so far in imple-
mentation of the Report of the Adminis-
trative Reforms C:>mmission on Ceo lie-Stale 
Relalions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): The report is 
It ill under eXoimination. 
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